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Commissioner of CGST and Central Excise      ...…  Appellant 
N C R Building, Statue Circle, C-Scheme 

Jaipur - 302005 (Rajasthan)  
 

 

VERSUS 
 
 
 

CMR Nikkei India Pvt. Ltd.           ……    Respondent 
Plot No. 65, Section-15, Phase-II,  

Industrial Growth Centre, Bawal 

Rewari  - (Haryana)  
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  Appeal is allowed. For order, see order of date in 

Customs Appeal No. 51976 of 2019. 
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